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Bill No. 26—-HLA of 2010

THE HARYANA DEVELOPMENT AND REGULATION OF
URBAN AREAS (AMENDMENT) BILL, 2010

A

BiL

further to amend the Haryana Development and Regulation of Urban Areas
Act, 1975

Be it enacted by the Legislature of the State of Haryana in the Sixty-first
Year of the Republic of India as follows :—

1.  This Act may be cailed the Haryana Development and Regulation
of Urban Areas (Amendment) Act, 2010,

2. In section 2 of the Haryana Development and Regulation of Urban
Arcas Act, 1975 (hereinafter called the principal Act), after of clause (hha), the
following clause shall be inserted, namely - -
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‘(hhb) "infrastructure augmentation charges” includes the cost of
the augmentation of major infrastructure projects:” .

Amcndiment of 3. Insection 3 of the principal Act. after sub-section (5), the following
section 3 of sub-sections shall be added, namely:-

Haryana Act § of

1975, "(6) After the colonizer has laid out the colony in accordance

with the approved layout plan and executed the internal development
works in accordance with the approved design and specifications, he
may apply to the Director for grant of completion or part-completion
certificate. The Director may enguire into such matters, as he deems
necessary before granting such certificate.

(7) After enquiry under sub-section (6), the Director may. by an
order in writing, grant completion or part-completion certificate on such
terms and conditions and after recovery of infrastructure augmentation
charges, as may be prescribed:

Provided that where in the agreement executed Lo set up a
colony, a condition was incorporated for deposit of surplus amount
beyond maximum net profit @ 15% of the total project cost and
the colonizer has not taken the completion certificate of the said
project, then notwithstandieg the said condition in the agreement,
the colonizer shall have the option either to deposit the
infrastructure augmentation charpges as applicable from time to
time at any stage before the grant of such completion certificate
and get the exemption of the restriction of net profit beyond 15%
or deposit the amount as per the terms of the agreement.”.

Amendment of 4.  Insection 3A of the principal Act,—

section 3A of

Haryana Act 8 of (i) in sub-section (6). aticr the words “infrastructure development
1975. charges”, the words “and infrastructure augmentation charges™

shall be inserted; and

{ii} in sub-section (8), after the words “infrastructure development
charges”, the words “and infrastructure augmentation charges”
shall be inserted.”.

Insertion of 5.  After section 9 of the principal Act, the following sectian shall be
section 9A in inserted, namely: -

Haryana Act 8 of

1975. “9A, Control by Government.—The Director shall carry out such

directions, as may be issued to him, from time to time. by the Government
for the efficient administration of this Act.”,
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STATEMENT OF OBJECTS AND REASONS

It is proposed to make an gnabling provision in the Haryana Development
and Regulation of Urban Areas Act, 1975 for grant of completion and part-
completion certificate and for levy of ‘Infrastructure Augmentation Charges’. As
per the present policy framework, while granting a licence for residential/
commercial/industrial projects, a restriction on achieving maximum profit margin
up to fifteen percent is imposed in the agreement entered into with the coloniser.
However, keeping in view the long gestation period of such residential/
commercial/industrial projects which may run into 20-25 years at times it is
virtually impossible to track the entire book of accounts of any project to ascertain
whether the coloniser has derived a profit more than 15 % of the total project cost.
A need has accordingly been felt to bring in more transparency in the entire
system, by devising a practical procedure based on the principle of equity. The
mnsertion of sub-section (6) and (7) in Section 3 of the said Act is accordingly
proposed to make an enabling provision for grant of completion certificate and
for levy of Infrastructure Augmentation Charges in lieu of the waiver of fifteen
percent restriction on profit margin.

In addition. in order to deposit such Infrastructure augmentation charges
with the Fund created under Section 3A of the said Act, necessary amendments in
sub-section (6) and (8) of Section 3A is also proposed.

Apart from above. it is also proposed to insert Section 9A in the Act to
enable the Government to issue instructions pertaining to policy and procedural
matters pertaining to the Haryana Development and Regulation of Urban Areas
Act, 1975,

Hence this BILL.
BHUPINDER SINGH HOODA,
Chief Minister, Haryana.
Chandigarh : SUMIT KUMAR,

The 4th September, 2010. Secretary.
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